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I. 

BEFORE THE NATIONAL GREEN TRIBUNAL PRINCIPAL BENCH, 

NEW DELHI 

Dharamvir 

State of Haryana 

Sir, 

It is submitted as under: 

Original Application No. 515/2022 

...... Applicant 

Versus 

....... Respondent 

Reply to the application filed by the 

applicant on behalf of respondent no. 

9 M/s Naraingarh Sugar Mills l~d. at 

present respondent no. 19 

1- That the present application filed by the applica.nt is not 

maintainable. 

2- That the application of the applicant is totally false and frivolous 

and has concealed the true and material facts. 
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3- That the applicant is working as a press reporter an~ filed the 

present application only to harass and humiliate the answenng 

respondent and the applicant is quarrelsome and desperate type 

of person and now the said sugar mill is under the supe_rvision 

and management of the state government officials of Harya~a 

Government since 2019 till date. 

4- That no name was mentioned of the said firm/Mis Naraingar~ 

Sugar Mills Ltd., village banondi, Tehsil Naraingarh Distt. 

Ambala by the applicant in the said application. It is also 

submitted that the said firm/Sugar Mills is situated and installed 

in the area of village banondi, Tehsil Naraingarh, Distt. Ambala 

and which is 20 Kilometer away from river/Markanda Nadi. 

5- That it is also submitted that the said firm was installed in the 

year of 1995 and there is no complaiii't'··against the said firm till 

today, but the applic,ant filed the present application against the 

answering respondent only to harass and humiliate the 

answering respondent. 

6- That the above said firm/ M/s Naraingarh Sugar Mills Ltd., 

village banondi, Tehsil Naraingarh, Distt. Ambala was installed 
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. 
in a vast area i.e. 55 acres and the firm management has made 

proper arrangement for treatment of waste water and utilizes it 1n 

the said firm which is· running in season time qnly i.e five months 

from November to April and hence no w~ste water is ever 

discharged in Markanda Nadi by the said firm. 

7- That the said firm/Sugar Mills is very clean and there is no 

pollution by the said firm and can be inspected by the officers at 

. any time. 

8- That as a matter of 'fact there was no pollution by the firm of 

answering respondent. It is also submitted that the waste water 

of the said firm after treatment is collected in pond/Johar which 

was co~structed by the firm/ M/s Naraingarh Sugar Mills Ltd., 

village banondi, Tehsil Naraingarh,. Distt. Ambala in its land, so 

no waste waJer of .that firm is discharged into the river/markanda 

Nadi because the river/ Markanad -Nadi is 20 kilometer aw~y 

from the said firm and height of the river/Markanda Nadi is 20 

feet higher than the firm, so falling of waste water in 

river/markanda Nadi is not possible. 
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9- That the M/s Naraingarh Sugar Mills Ltd., village banondi, Tehsil 

Naraingarh, Distt. Arnbala is submitting the • various .measures 

taken by it to treat the effluent water generated by the Sugar 

mill. 

10- That the M/s Naraingarh Sugar Mills Ltd., village· banondi,·. Tehsil 

Naraingarh Distt. Ambala utilizes treated waste for irrigation in 

the agriculture land available with the M/s Naraingarh Sugar 

Mills Ltd., village banondi, Tehsil Naraingarh Distt. Ambala. 

Further M/s Naraingarh Sugar Mills Ltd., village banondi, Tehsil 

Naraingarh Distt. Ambala had given assurance. to upgrade the 

existing· ETP to handle the shock loads of effluent water 

generated during the cane crushing seasons i.e. November to 

April. 

11-That the Mis Naraingarh Sugar Mills Ltd:, village banondi, Tehsil 

Naraingarh Distt. Ambala has placed terms and conditions 

issued by Haryana Government Pollution board for up gradation 

of existing ETP as per the guidelines and specifications 

contained in the DPR prepared by Vasantdada S~gar Institute 

(VSI) Pune. Besides above, NSML is committed to upgrade the 
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ETP and install anaerobic treatment system in addition to 

existing ETP any shock and start of crushing season. we assure 

that there would be no discharge of untreated water anywhere in 

and around the sugar mill premises. Entire effluent generated by 

the sugar mill will be treated through the upgraded ETP and 

utilized for irrigation in farm land,. green belt and horticulture as 

. per the irrigation management plan prepared by M/s Nar~ingarh 

~ Sugar Mills Ltd., village banondi, Tehsil Naraingarh Distt. 

Ambala. 

12- That it is submitted that in routine practice the mill is sendin~ 

entire quantity of process effluent water to the effluent. treatment 

plant, following biologically active sludge recirculation process, 

installed in the sugar mill. After ·treatment -the treated effluent 

water is u~iUzed , for irrigation purpose as it meets all the 

parameters as prescribed by HSPCB/CPCB. We have analyzed 

the treated effluent which has been found to be meeting the 

norms prescribed by HSPCB/CPCB. 

13- That in order effluent water containing caustic washout, Sugar 

Mill is in the proces~ of installing anaerobic effluent treatment 

770



6 

system for which service of environment scientists of 

Vasantdada Sugar Institute Pune are being taken for preparation 

of DPR and detailed· notice initiating tender (DNIT), • and after 

preparation of PO for modification & Up gradation. of existing 

ETP by environment scientists ·of VSI Pune, Work is under 

progress for the installation of equipments as suggested in ·oPR 

for Naraingarh Sugar Mils. During the year 2022 also, NSML 

had upgraded the ETP to some extent but major issues like 

installation of anaerobic treatment system and CPU could not be 

installed due to severe financial constraints with the NSML. 

14- That the M/s Naraingarh Sugar Mills Ltd., village- banondi, Tehsil 

Naraingarh, Distt. Ambala, since the process of Upgradation of 

existing ETP has been initiated hence M/s _Naraingarh Sugar 

Mills Ltd., village banondi, Tehsil Naramgarh Distt. Ambala will 

put utmost efforts to upgrade the ETP before start of next can~ 

-crushing season. After the installation of equi-pments suggested 

by environment scientists of VSI Pune. The. Sugar Mill will be 

able to meet the CPCB/HSPCB g~idelines for effluent discharge. 
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15
- That as per analysis results of ETP outlet (outlet of ETP treated 

water quality) all test are within the norms. And are as per Sugar 

Industry standards as per MOEF and Climate change 

n_otification 14th Jan-2016 (GSR-35) (E) EPS-1986 (Amend 

2016, Schedule -1, S.No.04) We have maintained the_ quality of 

environment and follow the guideline of CPCB and HSPCB 

16- That we have installed a upgraded Effluent treatment plant 

(ETP) and all ETP components are adequate. The • ETP 

components are oil and grease trap, effluent collection and 

holding tank, lime mixing tank, chemical dosing tank, primary 

clarifier, aeration tank, (Chamber) Secondary Clarifier Tank, 

Activated Carbon Filter, Sand Filter, online data monitoring 

system and we have 03 nos of treated water holding. ponds and 

per guideline,.of CPCB/MDEF and maintained a irrigation pond, 

and as ;per committee analysis results of ETP outlet ( outlet of 

ETP treated water quality), all test parameters results are within 

the norms and are as per Sugar Industry Standards as per 

MOEF and climate change notification 14th jan-2016 )GSR-35(E) 

EPA 1986 (Amend 2016 Schedule -1 S.No.- 4) 
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17- That we have developed adequate plantation (35 to 40%) and 

irrigation area to use the treated water and as per guidelines of 

CPCB/HSPCB the treated water collected in holding tank 

(ponds) and used as ·per irrigation plan/required we have follow 

the same. 

18- That we are ensuring you that there is no effluent discharge into 

d,rain/pits within the premises of unit. 

19- That we have alre.ady installed the CCTV cameras in the same 

area of plant and we .have also installed the CCTVs Cameras in 

and around ETP Area and we ensure you. that the all ETP 

Components are always operational and treated water quality 

meet the standards· as per CPCB/HSPCB and treated water 

always used for irrigation and plantation only in a scientific 

manner and no effluent is discharged into· any ·pits. 

20- That there are no pits present in the.premises of the fi•rm and the 

level of the area is· plain and even. And the rainwater is 

collected in the pond itself. 

21- That the applicant is not appearing before this Hon'ble court till 

date and there is no strict proof ·alongwith this application, the 
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applicant filed the present application only to harass and 

humiliate the answering respondents. 

Hence, it is therefore, prayed that keeping in view the 

above mentioned facts and circumstances·, the present 

application of the applicant may kindly be dismissed with a 

burden of heavy costs, in the interest of law equity and justice. 

PLACE: DELHI 

Dated: 

.• • •. ~~ 

R~arma, Ka~rma, Jish~kshi and Amar Singh Advocates 

Verification :- Verified that all the contents of the above said reply ~re 

true and correct to- the best of my knowledge and nothing has been 

concealed therein. 

PLACE: DELHI 

Dated: 
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Naraingarh Sugar Mills Limited 
Registered office: Villa e b . . 
13300l (H ) g anond1• Teh. Naraingarh Ambala, Distt. Ambala -
T I aryana CIN: L74899HR1991PLC032873 
Ee ep_hone: 9729547446, 01734-277388- 278125, Fax: 01734-278210 
-mail ID: nsmlnarainagrh@nsml.in, GST No. 06AAACN0454G1 ZV -

CERTIFIED TRUE COPY OF THE RESOLUTION PASSED IN THE MEETING OF 
BOARD OF DIRECTORS OF NARAINGARH SUGAR MILLS LIMITED ON 
FRIDAY, 20TH OCTOBER, 2023 AT REGISTERED OFFICE OF THE COMPANY AT 
10:30 AM C 

AUTH~RISATION TO MR. SANDEEP SINGH (WHOLE TIME DIRECTOR) 

"RESOLVED THAT Mr. Sandeep Singh, whole time director of the company is authorized 
by the board of the directors to sign all the documents, petitions, vakalatnama and other 
required documents for representing the company in all legal matters related to the company• 

RESOLVED FURTHER THAT Mr. Sandeep Singh, whol~ time director is further 
authorized by the board to do all the necessary acts to give effect to the above resolution. 

/ 

FOR AND ON BEHALF OF THE ·COMP ANY 

FORNARAINGARHSUGARMILLSLIMITED 

PRABHJOT KAUR 

) 
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